
THE GAUHATI HIGH OURT AT GUWAHATI
(H]GH COURTOF ASSAM: NAGALAND: MIZORAM AND ARUNACHAL PRADESH)

TIFI TI N

Dated: Guwahati, the une, 2021

NO,HC,VII-9O/ 2OLBl2643lA::: On recommendation of Judicial Academ

Assam & NEIOTI, the Honble Gauhati High Court has been pleased to depute

the following 4 (four) newly appointed ludicial Offcers in Grade-III of Arunachal

Pradesh ludicial Service to undergo Field Training with effect from O2-O7-2O2L

to 01-10-2021 as shown below:

Name of the Officers Duration of
Field Traininq

Period

Ms. Rido Pina

Shri Dene Mena
3 Months

02.07.202lto 01.09.2021
(2 nonths under the

establishment of Distict &
Sessions Judge, Yupia, Itanagat)

O2.O9.2O2L to 01. 10. 2021
1 Month under the

establishment of Distrid &
Sessions )udge, Kamrup (M)

Shri John Techi

On completion of their respective Field Training, the trainee

Judicial Officers are directed to report back to Judicial Academy, Assam for their

next phase of Institutional Training on 04.10.2021 (02.10.2021 & 03.10.2021

being declared holidays).

The guidelines for the said Field Training are enclosed herewith.

By Order,
Sd/- R.A. Tapadar

REGISTRAR (JUDICIAL)
Memo No. HC.VII-9o/2O1Al2644lA Dater 17h ofJune, 2021
Copy forwarded for information & necessary action to:

1. The Secretary to the Govt. of Arunachal Pradesh, Law and ludicial
Department, Itanagar.

2. The Accountant General, Arunachal Pradesh, Itanagar.
3. The Registrar (Vigilance/Admin.), Gauhati High Court, Guwahati.
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4. The Director, Judicial Academy, Assam with a request to inform all
concerned as per Guidelines attached herewith.

5. The Registrar-cum-Principal Secretary to the Honble the Chief Justice,
Gauhati High Court, Guwahati

6. The Registrar, Gauhati High Court, Itanagar Permanent Bench,

Naharlagun.

7. The District and Sessions Judge, Kamrup (M), with a request to make all

necessary arrangement for smooth training on the above mentioned
days.

8. The District & Sessions Judge, Yupia, Itanagar, with a request to make

all necessary arrangement for smooth training on the above mentioned

days.

9. Ms. Rido Pina, Judicial Magistrate 1n Class-cum-Civil Judge (Jr. Divn.),

Changlang District.

10. Shri Dene Mena, Judicial Magistrate 1$ Class-cum-Civil Judge (Jr. Divn.),

lamin, Kra Daadi District.

11. Shri Tashi Wangchu, Judicial Magistrate 1s Class-cum-Civil Judge (Jr.

Divn.),Panging, Siang District,

12. Shri John Techi, ludicial Magistrate ld Class-cum-Civil Judge (Jr. Divn.),

Daporijo, Upper Subansiri District.

L3. The Private Secretary to Hontle Mr. Justice M.R. Pathak, Gauhati High

Court, Guwahati.
14. The Project Manager, Gauhati High Court, Guwahati.

(He is requested to upload the lyotification immediaEly in the
official website of the Gauhati High Court Guwahati).

15. The CA to the Registrar General/Registrar (Vigilance)/Registrar (Admin.),

Gauhati High Couft, Guwahati.

16. Office file.

[THE LIST OF OFFICERS HEREINABOVE IS NOT NECESSARILY IN ORDER OF SENIORITY]
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GUIDELINES IN RESPECT OF FIELD TRAINING (COURT A TTACHMENT)
PHASE OF THE TRAINING OF THE NEWLY RECRUITED 4 (FOUR)

OFFICERS IN GRADE-III OF ARUNACHAL P RAD ESH I U D ICIAL SERVICE

Guidelines for the District & Sessions ludqes, Nominated Officers
ond the Trainees.

1. The District & sessions Judge sholl keep o strict vigil on the discipline and punctuolity

of the trainees ond in case of ony devionce, report the motter to the High Court

immediotely.

2. The District & sessions Judge sholl introduce the trainees tothe Membersof the Bar.

3. The leave of obsence of the troinees sholl be deolt with os per the guidelines

formuloted by the Hon'ble Gouhdti High Court ond communicoted vide Notificdtion

N o.tAA.23/20 1 6/639 dtd. 15. 10. 2015.

4. The trdinees sholl be ottoched to the oflicers nominoted by concerned District

tudge on rototional bosis. One troinee sholl be ottoched with on Officer for o period

of seven doys ond ofter thot with onother nominoted Officer. The District ludge sho

ensure that every truinee is ottached with every nominated Officer on rotationol

bosis. While preporing the roster, the District Judges sholl ensure thot o troinee is

ottoched to both Civil Court ond Criminal Court for equol number of days os for os

possible. The District Judge sholl olso send o copy of roster to the High Court.

5. ln every district, o coordinating ludiciol Oflicer sholl be oppointed to look into the

offoirs reloting to the t'ield troining of the troinees.

6. The service of the troinees sholl be utilized with o view to increosing the disposol of

the courts, wherein the troinees ore ottoched.

7. The District & Sessions Judge, ClMs ond nominoted officers concerned sholl take

interest in importing procticol trdining to the Troinees open heortedty.

8. All the troinees sholl be instructed to report to the coordinoting ludicio! officer on

doily bosis.

9' The nominoted officers, with whom the troinees ore ottoched, sholl not feel irritoted

Jor the presence of the troinees ond they sholl put o their possible endeavors to

onswer the queries posed by the troinees. ln other words, there shalt be o congeniol

environment of the troining in the Courts.
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70, District & Sessions Judges ond CJMs shall ensure the presence of the troinees in

weekly/monthly meeting of the ludicial Ot'licers held in the respective districts.

77. The troinees sholl sit in the Court with the Officer with whom they ore ottoched ot

leost one holf of the doy ond during the other holf they sholl do following works-

o. Exomining the cose records.

b. Exomining dillerent registers, statements etc.

c. Preporing Field Troining Diary to be mointoined by the respective troinees.

72.The trainees sholl olso occompony the District & Sesslons Judge/ Chief Judiciol

Mogistrdte during their Joil lnspection. At leost three such visits during the whole

period of field troining is recommended.

73.The troinees sholl spend ot ledst two doys inspecting the record room {both of

District Judges estoblishment ond CJM estoblishment) mointoined in the district. They

shall olso exomine the registers, which ore mointoined in the record room. The

troinees sholl spend dt leost one doy inspecting the Court Molkhano, vorious registers

mointoined in the Molkhono. They sholl olso prepore the Molkhona inspection report

in their field troining diory.

74. The troinees sholl spend one doy to observe os to how dccounts ore mointoined in

the Office.

75.The troinees sholl spend one doy ot the District Legal Aid Cell ond observe its

functioning.

76. The troinees sholl be made fomilior to the work done in each and every toble of the

Office of both of District Judges estoblishment ond CJM estoblishment.

77.The troinees sholl olso spend ot leost one doy in the Nozorot Section & Copying

Section of the District Judges estoblishment ond CJM estoblishment.

78. The troinees sholl also ottend at leost three sittings of the tuvenile Justice 8oord.

79. The troinees sholl olso prepore o brief report on application of computer technology

in the courts of the Districts in which they ore placed.

20.The troinees sholl olso spend ot leost one hour in the Central Library of the District

Cou rt.

27.The troinees sholl also ottend ot leost two Crime Conferences in the District olong

with District & Sessions Judge/ CJM.
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22. The troinees sholl olso ottend ot leost one Lok Adolat conducted in the district. They

sholl olso ottend ot leost one legol owareness comp conducted by the District Legot

Service Authority.

23.The troinees sholl ottend ot leost 70 boil matter heoring ond s injunction motter

heoring.

24. Every trainee shall be asked to write ot ledst 7 (one) draft judgment by the

Nomindted OIficers.

25- The troinees sholl be osked to prepore droft issues in Titte suits ond Money suits.

25. The troinees sholl be osked to prepore ot leost 5 (five) drolt injunction orders.

27. The trdinees sholl be osked to prepore draft questionnoires under section 373 cr.p.c.,

draft chorges, droft boil orders.

28. The troinees sholl be osked to prepare droft Trp ond confessionol stotement, if ony.

29. while exomining the cdse records os mentioned in 11 (o) obove special ottention

should be token to exomine thc following -
(o) At leost ten worrant procedure coses.

(b) At leost ten summons procedure coses.

(c) At leost ten coses under Section 125 Cr.p.C.

(d) At leost twenty finol report submitted by police.

(e) At leost Jive food odulterotion coses.

(f) At leost five forest coses.

(g) At leost ten coses bet'ore Juvenile Justice Boord.

(h) At leost ten Title Suit coses.

(i) At leost ten Money Suit cases.

(j) At leostlive Money Execution Proceedings

(k) At leost five Title Execution Proceedings.

(l) At leost five coses under Domestic Violence Act.

(m)At least 7O Misc. (J) coses for temporory injunction.

30. while preporing Field Troining Diory, the troinees sholl mointoin o record of how

they hove spent eoch and every doy in the Court, they sholl olso mention whot they

hove noticed during their observotion in the court ond in different deportments ond

sections of the office of the court. They sholl olso mention obout their observotion on
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the cose records, which they hove examined. The Ot'ficer with whom troinees ore

ottoched sholl certify the Field Training Diory doily ond the District & Sessions Judge

sholl certify the sdme every week.

37. Over ond obove these guidelines, the concerned District Judge is ot liberty to expose

the troinees to ony other oreo / field os moy be considered necessory by him.

sd/-
Research Officer

Judicial Academy, Assam
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